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FORM &
PUBLIC ANNOUNCEMENT
[Uraier Regulation & of the Insolvency and Bankruploy Board of India
(Imschvancy Rasolution Process for Corporate Persons) ulations, 201E]

FOR THE ATTENTION OF THE CREDITORS OF

LAGROWTH ASSOCIATES PRIVATE LIMITED
(FORMERLY KMNOWN AS MONTAGE SALES PRIVATE LIMITED)

RELEVANT PARTICULARS

1 |Name of Corporate Debilor Lagrowth Associadas Privale Limited {(formary

i known a5 Montage Sales Private Limsed)
2 |Date of Incorporation of Corporate | 26th August, 2019
|Dabdor

] |.-!-.u1h|:|r|1:|.l undar which Corporate|Registrar of Companies - Delhi
1 Debtor is incorporated / registered
C-:lm:-rata I-=:|E|nt|l'=.I Mumbser [Limited | L510090L3019P TC 54266

LIE.hl|I1.'g,I' tdentification Wumber of

|Comporate Deblor

5 |Addrass of the registered office and isharad Office ©

principal office {if any) of Corporate} B-26, B-Block, Jhilmil Indusirial Area, Dalhi,

Debior DL-110085

Address olher than Rio whera all or

any books of accounts and papers

are maintained

|8 [Insohancy commencement dale in) Date of Order : 10022023 (as per the NCLT
respect of Corporate Dabtor Orders dated 10,02 2023 in Company Pelition
Mo, IB-7OE NDW2022),

7 |Estimated dale of closure ofj00.08.2023 (180 days fram the date of Order
|imsohmency resolution procass dabed 10.02.2023)

& |Name and the registration number | Mr. Mohan Lal Jain

of the insohency professional 2cKing | Reg Na: IBELVIPA-0020P-NO000E/2016-1 71
a5 Intarim Resolution Profassional | {0006

9 |Address and @mail of the Inferim|Address @ F-2/248, Sector -15, Rohind,
Resclulion Professional, as regsbentd | Mew Delhl -110089

with the Board Email : mil |{|in@$ur'r'|::dhun'|aha5,|.¢|m,:nl_ Cam

10 [Address and email o be used for| Address for submitting Claims @ Cio
corraspondence with the InterimjSumedha Management Salutions P, Lid
Rezolution Professional B-1/12, 2nd Floor, Safdarfjung Enclave,
Mews Delhi - 1100249

Email : cirp lagrowthaplggmail. com

11 |Last date for submission of clairms |24 022023

12 [Classes of creditors, if any, under| Nat Applicable
clause (b} of sub-section (&4) of
section 21, ascertained by the inbenim
resolulion professional

13 |Mamas of Insolvency Professionals | Not Applicable
identified to act as Authorised
Reprasentative ol credilars in a class
{Thres names for sach dass)

14 l{a) Relevant Forms and {a) Wah link for downloading claim forms:
b} Delails of aulharized hittps: e ibbi.gov.infhoma/downloads
|  represantativas are available at - {{h} Mot Applicable

Motice is hersby given thal the Mational Company Law Tribunal, Mew Delhi
Bench-IV has ordered the commencemeant of 8 Corporate Insolvency Resolution Process
of Lagrewth Assoclates Private Limited oo 10002 2023,

Tha creditors of Lagrowth Associates Private Limited are hereby called wpon to swbmit
their claims with proof on or before 24022023 to the interim resolution professional at
ihe address mentionsd asains! ibem 10,

The Financial craditors shall submit their claims with proof by elactronic means
anly. All ather creditoras may submit the claims with proof in person, by post or
elecironic means,

Submission of false or misleading proofs of claim shall attract penalties.

MOHAN LAL JAIN

Interim Resalubon Prolessional

Reg No: IBBIPA-00ENP-MOD00G2016=-17 110006
Walidity of AFA I D6th Jurs, 2023

OSBI

I T=Foreign Offices Department, State Bank of India, Global IT Centre,
F.apas Bhavan, Sector-10, CED Belapur, Navi Mumbai-400614
MOTICE INVITING TENDER
RFPMNC: SBYGITCATFO 2022/ 2023/948

Blds are Invited by State Bank of India from the eligible bidders for
Request for Proposal for procurement of Software Solution/Service for
WhatsApp Banking in 5Bl Foreign Offices. For details, please wisit

‘Procurement Mews' at https://bank.sbi

Commencement of download of RFPF: From 13.02.2023.
Last date and time for submission of bids: 06.03.2023 upto 16:00hrs.

Place: Mawi Mumbai Dy. General Manager
Date: 13.02.2023 IT-Foreign Offices Department
F‘ o fl'..-r,:'-

AR T R S 7
i 05 RESERVE BANK OF INDIA  Azadiy,
“"x-_‘ : www.rbi.org.in At Mahotsav

AUCTION OF STATE GOVERNMENT SECURITIES

The following State Governments have offered to sell stock by way of
auchun for an aggregate amnunt of ¥12, EI]D crore (Face 'ul'alue]

Date : 13.02.2013
Place | Mew Dalhi

DATED: 13.02.2023

5r. | State/UT Amount | Additional Tenure Twh:-r
No. to be borrowing (in Years) auction
raized | (Green shog)
fecr) | option fecr)

1 | Assam 800 - 10 | Yield based
2 | Binar 2,000 - 10 | Yield based
3 | Gujarat 1,000 : 7 | Yield based
4 | Haryana 1,000 - g | Yield based
3 | Madhwa Pradesh 5,000 = 11 | Yield based
6 | Manipur 200 12 | Yield based
7 | Mizoram 100 - 13 | Yield based
8 | Puduct 250 - 12 | Yield based
AT 250 : 18 | Yield based

Reissue of

7.63% Punjab
9 | Punjab A00 - | 5G5S 2039 issued | Price Based

on Novemier

30, 2022
10 [Tefangana 500 : 17 | Vield based
11 | Uttarakhand a0 - 10 | Yield based
12 |Uttar Pradesh 2,000 | 10 | Yield based

Total 12 200

The auction will be conducted on Reserve Bank of India Core Bankin
Solution (E-Kuber) in multiple-price format on February 14, 202
(Tuesday). Individual investors can also place bids as per the
non-competitive  scheme through the Retail Direct portal
(hitps://rbiretaildirect.org.in). For further details please refer to REI
press release dated February 10, 2023 (Friday) on RBI website
www.rhi.org.in

“Don’t get cheated by E-mails | SM5s [ Calls promising you money™

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation & of the Insolvency and Bankruptey Boand af India
(Insalvency Rasolution Pracass for Carparate Persons) Aeguialions, 2016

FOR THE ATTENTION OF THE CREDITORS OF

ZEE LEARN LIMITED

1 _‘}Fﬂmnim:pu'rbl:hm:r EHL&TI'ILH'MI-'
4! | Date of incomonation of coporle detior :-ﬂh.lantm 2010
3. | Authanty Lnder which componate debtor Companis A, 1956
| I8 Ncomponead | regstered _
4, |Corporaie identity Mo, | Limied Lisodiny | LEO3M MHE OPLC 1 55405

| idaniticaiion Mo, of comonie deblor
5. | Adicress of the regstered office and prinspsl | 135, Continental Buiding, Dr, Avrie Besant Roard,

| fice (1 arn) of comontle deliler W, Mombai- 400018 "
&, | rsohenoy commencement dabe in | Hon'bie NCAT order dated 10t Febnuary 2063

'5'511'1 August 2023 (160 day fom the dete of |

&, | Mare and regaraton numicer of the | o Metra
| Inscdvency prolessional acting as interim IE-EI.F:'-'-{II'I|1F-F"EIZI?EEI.'EEI'1 T-181137
| reschution professional | )

g, | Address and e-mal of the inledm | Maddress: Tower 83400, Chems Woods, Oberol
| sk fion profossional, as mgistoned | Garden City, Goragaon East, Mumibal- 400063
| it the Board | E-mal: rohiimahradzhotmal com

1t),| Address and e-mal 1o be usad ior deddress: 135, Continental Buiidirg,
Comespondenca win tha manm D Annin Besant Raad, Wod, Mumiai- 400018
| Fesokrion professional | E-miail: ip peekaarmiigmail com and cpaiiEiney.com

11.| Last dafe for subvission of caims | 24h Febnary 2023 :

12.| Classes of crecilons, i any, under Mot Applicabie
ol b of sube-sechon (B4 of |
saction 21, asoetained Dy the mom
| Fesohbon professonal b e

3] wdmﬁm | Mot dpplicabic
idantified 1o act &= Authonsad
Hapracaniaive of creckiols in & Ciess
| {Theee names ior each class) {

14.| fa) Reknaart Fomre and et i hiips.ibol govindhorme downioads
[ Diestaiks of Buthorized represeniaives | Fiwpsacal Ackdresa: hot Appheabie

A Faahie o

Motice |s hereby given thet the Mational Company Lew Tribuenal has ordersd the
cammencement of a oorporate insolvency resolution process af Zee Learm Limited on
10th Februany 2023
The creditors of Zes Learn Limited, are hersby called upon to submit their claims with
proof on or before 24th February 2023 1o the interim resolution professsonal at the
address mentioned against entry Mo, 10,
The fingncial creditors shall submit their claims with proof by electronsc means only 1o
ip.zeatearniigmail.com and cirpll@m,eycom. Al ather creditors may subml e
claimswith prootin person, by postor by séectronic means.
Adinancial creditor belonging 1o & class, a6 listed against the eniry Ma, 12, shall indicale
its choica of authorized representative from among the thres insoivancy professicnals
listed against entry Mo 13 to act as authorzed representative of the class m Fomm GA
(eurrendly mat apphcaila)
5IJ|]FI'I|'E-E|ﬂr'I'Df se or misleading proofs of claim shall attract penalties. s
Rohit Mehra
Intarim Resolution Professional
Reg No: IBBIIPA-D01 1IP-POOTI9/2017-18/11374
Address: Tower A-3403, Oberol Woods, Oberol Garden
City, Goregaon East, Mumbal- 400063
Date and Place:13th February 2023, Mumbai

f}iﬂﬂnci“.ep' .in

This advertisement is for information purposes only and not for publication, distribution, or release directly or indirectly outside India. This is not an announcement for the offer document. Al capitalized terms used herein and not confined
herein shall have the meaning assigned to them in the Letter of Offer dated February 01, 2023 {the “Letter of Ofer” or "LOF") filed with the BSE Limited ("BSE") ("BSE SME"). and the Securities and Exchange Board of India (“SEBI™)
for imtormation and dissemination on the SEBI's website pursuant to the proviso to Regulation 3 of the Securities Exchange Board of India (Issue of Capital and Disclosure Requirements) Regulations, 2018 (“SEBI {ICDR) Regulations™).

>3 SHUKRA PHARMACEUTICALS LIMITED

SHUKRA
PHARMACEUTICALS LTD

Corporate Identification Number: L24231GJ1993PLC019079

Our Company was originally incorporated as a private limitad company on March 04, 1993, under tha name and style of “Relish Pharmaceuticals Private Limited” under the provisions of the Companies Act, 1956, with the Registrar of Companies, Gujarat,
Dadra & Magar Haveli. Our Company was convertad into a pubdic limited company pursuant to a sharehobders rasolution passed al an Annual General Meeting of the Company held on August 31, 1993 and the name of our Company was changed to
“Relfish Pharmaceuticals Limited”, and a fresh Certificate of Incorporation consaquent upon convarsion to public imited company was issued by the Reqistrar of Companies, Gujarat, Dadra & Nagar Haveli on September 13, 1993, Subsequently, tha nama
of company was changed to “Shukra Pharmaceuticals Limited” and a fresh certificate of incorporation was issued by Registrar of Companies, Gujarat, Dadra and Nagar Havelli on September 22, 2016. The eguity shares of our Company were lsted on
the BSE Limited on September 30, 1294, The Scrip symbol 'SHUKRAPHAR' and ISIN 'INESS1C01028". The Corporate Identification Number of our Company is L24231GJ19%3PLCO19079.

Registered Office: 3rd Foor, Dev House, Opp. WIAA Office, Judges Bungalows Road, Bodakdey, Ahmeadabad - 380054
Contact Person: Ms Arpita Kabra, Company Secretary and Compliance Officer | Tek: 079-48000430 | Email-10: infoim shukrapharmaceuticals.com | Website: www. shukrapharmaceuticals.com

PROMOTERS: MR. DAKSHESH SHAH, MS. ANAR PATEL, MR. SUJAY MEHTA AND MS. PAYAL MEHTA

ISSUE OF UPTO 93,94,050* EQUITY SHARES WITH A FACE VALUE OF ¥10 EACH (“RIGHTS EQUITY SHARES™) OF
OUR COMPANY FOR CASH AT A PRICE OF 20 (RUPEES TWENTY ONLY) EACH INCLUDING A SHARE PREMIUM
OF 710 (RUPEES TEN ONLY) PER RIGHT EQUITY SHARE (“ISSUE PRICE") FOR AN AGGREGATE AMOUNT OF UPTD
718,78,81.000 (RUPEES EIGHTEEN CRORE SEVENTY EIGHT LAKHS EIGHTY OME THOUSAND ONLY) ON A RIGHTS
BASIS TO THE ELIGIELE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 6RIGHTS EQUITY SHARES FOR
EVERY 1 FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE,
THAT IS ON FEBRUARY 02, 2023 (THE “ISSUE"). THE ISSUE PRICE FOR THE RIGHTS EQUITY SHARES IS 2 TIMES THE
FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, SEE “TERMS OF THE ISSUE™ ON PAGE 112 OF THE
LETTER OF OFFER.

*Assuming full subscriplion
ISSUE PROGRAMME
ISSUE OPENS ON LAST DATE FOR ON MARKET RENUNCIATION® | 1ISSUE CLOSES ON*
WEDNESDAY, THURSDAY, TUESDAY,
FEBRUARY 15, 2023 FEBRUARY 23, 2023 FEBRUARY 28, 2023

* Eligibla Equity Sharaholders are requested fo ansura that remunciation trough of-market transfer is completed in such
a manner that the Rights Entitlements are credited to the demal account of the Renouncees on or pnor fo the (ssue
# Our Board or a oy authorized committee thereol will have the right fo extend the [ssue Perod as if may delterming from
tima o fima not exceading 30 (thirly) days from the Isswe Opening Date. Further, mo withdrawal of Application shall be
Simple, Safe, Smart way of Application - Make use of it!!!
As B A * *Application Supported by Blocked Amount (ASBA) is a better way of applying lo
same, For further details check section on ASBA below.
In accordance with Regulation 76 of the SEBI (ICDR) Regulations, SEBI Circulars no. SEBYCFDYDIL/ASBA/,2009/30/12
January 22, 2020 (“SEBI ASBA Circulars™), all Investors desining to make an Application in this Issue are mandatorily
required to use the ASBA process, Investors should carefully read the provisions applicable to such Applications before
Letter of Offer.
Please note that in accordance with Regulation 774 of the SEBI (ICDR) Regulations read with the SEBI Rights lssue Circular,
Eligible Equity Sharehofders holding Equity Sharas in physical form as on Record Date and desirous of subscrbing to Rights
aquity shares in this issue are advised to furnish the details of their demat account to the registrar to the issue at least two
in their respective demat accounts at least one day before the [ssue Closing Date. They may also communicate with Registrar
with the helpling number 022-23010771 / 49614132 and their email address: suppostiEpurvashare. com
equity shares in physical form and whose demat account details are nof available with our company or the registrar, shall be
credited in a demat suspense escrow account openad by our company. In accordance with the SEBI Rights Issue Circulars,
details of their demat account to the registrars of our company atleast two working days prior to the issue closing date i.e.,
by Thursday, February 23, 2023, shall not be entitled to make an application for nghts equity shares against their entitlements
PROCEDURE FOR APPLIGATION: In accondance with Regulation 76 of the SEBI (ICDR) Regulations, SEBI Rights Issue
Circulars and ASBA Circulars, all Investors desiring to make an Application in this Issue ané mandatorily required to use the
through ASBA.
For details, please see "Procedure for Application through the ASBA Process™ on page 123 of the Letter of Offer,
Issue through ASBA process, may submit the Application Form to the Designated Branch of the SCSB or onling/electronic
Application through the website of the SCSBs (if made avaitable by such SCSB) for authorizing such SCSB to bock
Investors should ensure that they have correctly submitted the Application Form, or have otherwise provided an authorization
to the SCSB, via the electronic moda, for blocking funds in the ASEA Account aquivalent to the Application Monay mentioned
Self-Certified Syndicate Banks
For the list of banks which have been notified by SEBI to act as SC5Bs for the ASBA process, please refer 1o hitps./
SC5Bs coliecting the Application Form, pleasa refer the abova-mentionad link,
Please note that subject to SCSBs complying with the requirements of SEBI Circular bearing reference number ‘CHR/CFD/
Designated Branches of the SCSBs, In case of Applications mada through ASBA facility
Further, in terms of the SEBI Circular CIR/CFD/DIL/1/2013 dated January 02, 2013, it is clarified that for making applications
SEBI reqistered SCSB(s). Such account shall be used solely for the purpose of making application in the issue and clear
demarcated funds should ba available in such account for applications. SCSBs applying in the issue shall be responsible
applying in the issue and that such separate account shall be used as the ASBA account for the application, for ensuing
compliance with the applicable Regulations.
in accordance with Regulation T77A of the SEBI ICDR Regulations read with the SEBI Rights Issue Circular, the credit of
Rights Entitlements and Allstment of Equity Shares shall be made in dematerialised form only. Accordingly, Eligible Equity
issee ara advised to furnish the details of their demat account to the Ragistrar or our Company at least two Warking Days
prios to the issue Closing Date, to enable the credit of their Rights Entitlemants in their respective demat accounts af least
PLEASE MOTE THAT THE ELIGIBLE EQUITY SHAREHOLDERS WHO HOLD EQUITY SHARES IN PHYSICAL FORM AS
OM RECORD AND WHO HAVE NOT FURNISHED THE DETAILS OF THEIR RESPECTIVE DEMAT ACCOUNTS TO THE
AN APPLICATION FOR RIGHTS EQUITY SHARES AGAINST THEIR RIGHTS ENTITLENENTS WITH RESPECT TO THE
EQUITY SHARES HELD IN PHYSICAL FORM.
applied for in this issue can be alotted only in dematerialized form and to the same depository account inwhich our equity
shares are held by such investor on the record date,
Letter along with the Application form has been completed on February 11, 2023 by the Registrar to the Issoe to all the
Eligible Equity Shareholders of the company, whose name appeared in the Register of Members/Beneficial Owners of
equity shareholders who have registered email ids and physicalty through registered post to the equity shareholders who
have not registered email ids with us or with Registrar to the Issee. Investors can access the Letter of Offer, the Abridged
Equity Shares under applicable laws on the websites of {i) Our Company’s website atwww. shukrapharmaceuticals com;
(ii} Registrar fo the Issue's website atwww.purvashare_com; (iil) BSE's website at www.bseindia.com,
the Issue's wabsite atwww.purvashare.com by entering thair DP-ID and Client-10 and PAN,
CREDIT OF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBLE EQUITY SHAREHOLDERS: In accordance with
and Allgtment of Rights Equity Shares shall be made in dematerialized form only. Prior to the Issue Opening Data, our
Company shall credit the Rights Entilements ta (a) The demat accounts of the Eligibie Equity Shareholders holding the Equity
Shareholders which would comprise Rights Entilernents relating to: {i) Equity Shares held in a demat suspenss account
pursuant to Reguiation 39 of the SEBI (LODR) Regulations; or (i} Equity Shares held in the account of IEPF authority; or
Company or with the Registrar on the Record Date; or (iv) Equity Shares held by Eligible Equity Sharaholders holding Equity
Shares in physical form as on Record Date where details of demat accounts are not provided by Eligible Equity Shareholders
Equity Shares currently under dispute, including any court proceedings, as applicable.
APPLICATION ON PLAIN PAPER UNDER ASBA PROCESS: An Eligible Equity Shareholder who is efigible to apply under the
as defailed above. In such casesof non-receipt of the Application Form through physical delivery (where applicable)and the
Eligibla Eguity Sharehalders not being in a position to obtain it fromany source may make an application to subscribea to this
Exchange. An Eligible Equity Shareholder shall submit the plain paper Application to the Designated Branch of the SCS8 for
authorising such SCSB to block Application Money from the sakd bank account maintained by the same SC58. Applications
Plaase note that the Eligible Equety Shareholders who are making the Applcation on plain paper shall not be entitied to
renounce their Rights and should not utilise the Application Form for any purpose including renunciation even if it is received
PLEASE NOTE THAT APPLICATION ON PLAIN PAPER CANNOT BE SUBMITTED THROUGH ASBA FACILITY.
The application on plain paper, duly signed by the Eligible Equity Shareholder including joint holders, in the same onder and as
Date and should contain the following particulars:
[iy  MName of our Company, being ‘Shukra Pharmacenticals Limited”,
recorded with our Company or the Depository);
(iif} Registered Folio No/OP and Chient 10 Mo.;
(vi Allotment option = only dematerialized form;
(wi) MNumber of Rights Equity Shares entitled to;
(willy Number of additional Rights Equity Shares applied fos, if any;
(k) Total amount paid at the rate of T 20y~ for Rights Equity Shares issued in one Rights Entitlement;
{xi) In case of non-resident Eligible Equity Shareholders making an application with an Indian address, details of the NRES
FOMR/NRO Account such as the account number, name, address, branch of the SCSB with which the account is
(i) Exceptfor Applications on behalf of the Central or State Government, the residents of Sikkim and the officials appointed
by the courts, PAN of the Eligibde Equity Shareholder and for each Eligible Equity Shareholder in case of joint names,
{xdii) Authorization to the Designated Branch of the SC5B to block an amount equivalant to the Application Money in the
ASBA Account;
appear in the records of the SCSB); and
(xv] In addition, all such Eligible Equity Shareholders are deemed to have accepted the following:

Closing Date.
permitfed by any Applicant after the lssue Closing Date.
issues by simply blocking the fund in the bank account, investors can avail the
dated Decedmber 30, 2009, CIR/CFD/DILA/2011 dated April 29, 2011 and SEBIHO/CFD/DILZ/CIR/P/2020/13 dated
making their Application through ASBA. For details "Procedure for Apphication through the ASBA Process” on page 123 of
the eredit of Rights Entitlements and Allotment of Rights Equity Shares shall be made in dermatenatized form anly. Accosdingly,
working days prior fo the Issue Closing Dateie., Thursday, February 23, 2023 fo enable the credit of their Righis Entitlements
Prior to the issue opening date, the rights enfiternent of those resident eligible equity shareholders, among others, who hold
the eligible equity shareholders who hold eguity shares in physical form as on record date and who have not furnished the
with respect to the equity shares held in physical form.
ASBA process. Investars should carefully read the prowvisions applicable to such Apphications before making their Application
PROCEDURE FOR APPLICATION THROUGH THE ASBA PROCESS: Investors desiing to make an Application in this
Application Money payable on the Application in their respective ASBA Accounts.
in the Application Form, as the case may be, at the time of submission of the Application,
wiww. sebi.gov.in/sebiweb/ather OtherAction. do FdoRecognisedFpi=yes&intmid =34. For details on Designated Branches of
DILA3/2012" dated September 25, 2012 within the periods stipulated therein, ASBA Applications may be submitted at the
by SC58s on their own account using ASBA facility, SC58s should have a separate account in their own name with any other
for ensuring that they have a separate account in their own name with any other 3058 having clear demancaied funds for
APPLICATION BY ELIGIBLE EGUITY SHAREHOLDERS HOLDING EQUITY SHARES IN PHYSICAL FORM: Please nofe that
Shareholders hobding Equity Shares in physical form as on Record Date and desirous of subscribing to Equity Shares in this
one day before the issus Closing Date.
REGISTRAR ATLEAST TWO WORKING DAYS PRIOR TO THE ISSUE CLOSING DATE, SHALL NOT BE ELIGIBLE TO MAKE
ALLOTMENT OF THE RIGHTS EQUITY SHARES IN DEMATERIALIZED FORM: Flease note that the rights equity shares
DISPATCH AND AVAILABILITY OF ISSUE MATERIALS: The dispatch of Abrdged Letter of Offer and Rights Entitlement
the company as on record date, i.e., February 02, 2023 in electronic form through e-mail on February 11, 2023 to the
Letter of Offer and the Applicalion Form (provided the Eligible Equity Shareholders is eligible to subscribe for the Rights
Eligible Equity Sharehoiders can obtain the details of their respective Rights Entitlernants from the website of the Registrar to
Regulation 77A of the SEBI {ICDR) Regulations read with the SEBI Rights Issue Circular, the credit of Rights Entitlernants
Shares in dematerialised form; and (b) A demat suspense escrow account opened by our Company, for the Eligible Equity
(il The demat accounts of the Eligible Equity Shareholder which are frozen or details of which are unavailable with our
to our Company or Registrar; or (v) Credit of the Rights Entittements returned / reversed / failed: or (vi) The ownership of the
ASBA process may make an application 1o subscribe to this Issue on plain paper in case of non-receipt of Application Form
Issue on plain paper with the same detailas the Application Form and that is available on the website of the Registrar, Stock
on plain paper will not be accepted from any Eligible Equity Shareholder who has not provided an Indian address.
subsequently.
per specimen recorded with his bank, must reach the office of the Designated Branch of the SCSB before the 1ssue Closing
(i} Mame and address of the Eligible Equity Shareholder including joint holders (in the same order and as per specimen
(iv) Mumber of Equity Shares held as on Record Date;
(wii) Total number of Rights Equify Shares applied for;
() Details of the ASBA Account such as the account number, name, address and branch of the relevant SCSE;
maintained and a copy of the RBI approval obtained pursuant to Rule ¥ of the FEMA Rubes.
irrespactive of the total value of the Rights Equity Shares applied for pursuant to this 1ssue;
(xiv) Signature of the Eligible Equity Sharehoider (in case of joint holdars, to appear in the same saguence and order as they
e O

“I'We understand that neither the Rights Entitlernent nor the Rights Equity Shares have been, and will be, registered tnder
the United States Secunties Act of 1933, as amended ("US Secunfies Act”) or any Unifed Sfates state securifies (aws,
and may not be offered, soid, resold or otherwise fransfermed within the United States or to the termtones or possessions
therea! (“United States”) or to, or for the accownt or berefit of a United States person as defined in the Reguiation 5 of
the 15 Secunties Act ("Regulation 57). IV we understand the Righfs Equity Shares referred o in this application arg being
offered in india but not in the United Stales. If we understand the affering fo witich this anplication relafes is nol, amd under
no eirciinstances is o be consiried as, am offenng of any Rights Equily Shares or Rights Eniitierment for saie in the United
States, or a5 a soficitation therein of an offer to buy any of the said Rights Equity Shares or Rights Entittement in the United
States. Accordingly, I/ we understand this apphication showd not be forwarded fo or fransmitfed in or fo the United States
at amy time. i we confirm that I we are not in the United States and undersiand that neither us, nor the Registrar or any
ofher person acting on behalf of us will accepd subscriptions from any person. or the agent of any person, who dppears fo
be, or who we, i Registrar or any othér person acting on behalf of us have reason to believe 15 @ resident of the United
States “ULS. Person” (as defingd in Reguiation 5) or is ineligibie fo participate tn the Issue under the securities iaws of
their jurisdiction. "l We will not offer, sell or ofterwise fransfer any of the Equily Shares which may be acquired by us in
any jurisdicion or under any circumstances in which such offer or sale /s not authonzed or fo any person fo whom it is
urilawiul to make sech offer, sale or fnvilation except under circumstances thal will result in compliance with any applicable
laws or reguiations, We satisfy, and each account for which we are acling satisfias, aif sivtability standards for imvestors i
imvestments af the fype subscribed for heremn impoased by the jursdiction of our residence.

I/We understand and agree that the Rights Entitternent and Rights Equity Shares may not be reoffered, resold, pledged
or offherwise fransferred excepl in an offshore fransaction in compliance with Reguiation S, or otherwise pursuant fo an
gxemplion from, or in a fransaction not subject to, the registration requirgmeants of the US Secunties Act,

VWe [T} arnfare, and the person, i any, for whoss accourd! Ifwe amiare acquinng such Rights Enlilernert, andlor the Equily
Shares, is/are outside the United States or 8 Qualifed nstitutional Buyer (as defined in the US Secunties Act), and (V) is/are
acaquiring the Mights Entitternent and’or fhe Equity Shares in an offshore transachion meefing the requirerments of Reguiation
& 07 i & transaction exempt from, or mot subject fo, the regisiration requirements of the US Securities Act,

Ve acknowledge that the Company, ifs affivales and offiers will rely upon the tuth and accuracy of the foregoing
representalions and agreements.”

In cases where multiple Application Forms are submitted for Applications pertaining o Rights Entitlements credifed to the
same demat account or in demat suspense escrow account, including cases where an Investor submits Application Forms
along with a plain paper Application, such Applications shall be liable to be rejected.

Investors are requested to strictly adhere to these instructions. Failure to do so could result in an application being rejected,
with our Company and the Ragistrar not having any liability to the Imestor,

The plain paper Application format will be available on the website of the Registrar at www purvashara.com.

Our Company and the Registrar shall not be responsible f the Applications are not uploaded with SCSB or funds are not
blocked in the Investors’ ASBA Accounts on or before the 1ssue Closing Date.

LAST DATE FOR APPLICATION: The fast date for submission of tha duly filled in the Application Form or a plain paper
Application is Tuesday, February 28, 2023 i.e., Issue Closing Date, Our Board of Directors or ay commities thereof may
ctend the said date for such period as it may determine from fime o fime, subject to the Issue Period not exceeding
30 days from the Issue Opening Date (inclusive of the Issue Opening Date).

it the Application Form is not submitted with an SCSB, uploaded with the Stock Exchange and the Application Money is not
blocked with the SCSB, on or before the [ssue Closing Date or such date as may be exended by the Board of Directors or any
comrmittee thereal, the invitation to offer contained in the Letter of Otfer shall be deemed to have baen declined and the Board
of Diractors or any committee thereol shall be at liberty to dispose of the Rights Equity Shares hereby offerad, as provided
under the section, “Basis of Affofment”™ on page 134 of the Letter of Offer.

Please nota that on the Issua Closing Date, Applications through ASBA process will be uploaded until 5.00 p.m.
(Indian Standard Time) or such extended time as permitted by the Stock Exchange or such extended time as permitted by
the Stock Exchange,

PROCEDURE FOR REMUMNCIATION OF RIGHTS ENTITLEMENTS: The Investors may renounce the Rights Entitlernents,
credited 1o ther respectve demat accounts, ether in full onn part (3} by using the secondary market plathorm of the
Stock Exchange; or (b) through an off - market transferduring the Renunciation Pertod. Such renunciation shall result in
repouncement of the Rights Equity Shares. Thelnvestors should have the demat Rights Enftitlements credited/lying in his/her
own dermat account prior to therenunciation. The trades through On Market Renunciation and Off Market Renunciation will be
settled bytransferring the Rights Entitliements throwgh the depasitory mechanism.

Investors may be subject to adverse foreign, state or local tax or legal consequences as a result of rading in the Rights

Entitlements. knvestors who intend o trade in the Rights Enfittements should consutt their tax advisor orstockbroker ragarding

any cost, applicable taxes, charges and expanses (including brokerage) that may be leviedfor trading in Rights Entitlements

a) On Market Renunciation: The Investors may renounce the Rights Entitlements, credited to their respective demat
accounts by trading/selling them on the secondary market platform of the Stock Exchange through a registered stock
broker in the same manner as the existing Equity Shares of our Gompany.

In this regard, in tarms of provisions of the SEBI (ICDR) Regulations and the SEBI Rights Issue Gircular, the Rights
Entitlerments credited to the respective demat accounts of the Eligible Equity Shareholders shall be admitted for trading
on the Stock Exchange under the ISIN:INESS1C20010 that shall be allotted for the Rights Entitlernant subject to requisite
approvals, The details for trading in Rights Entitlements will be as specified by the Stock Exchange from time fo fime.
The Hights Entitlements arg fradable in dematerialized form only. The market lof for trading of Rights Entiements is
1 Share.The On Market Renunciation shall take place only during the Renunciation Period for On Market Renunciation, iz,
Wednesday, February 15, 2023 to Thursday, February 23, 2023 (both days inclusive).

The Investors holding the Rights Entilements who desire to sell their Rights Entittements will have to do so through their
reqistered stock brokers by quoting the ISININESSTG20010 (for Rights Entitement) that has been allotted for tha Rights
Entilement and indicating the details of the Rights Entitlemants they intend to sell, The Investors can place arder for sale
of Rights Entitlaments only to the extent of Rights Entitlemeants available in their demat account.

The (n Market Renunciation shall fake place elecironically on secondary market platiorm of BSE under aufomatic order
matching mechamsm and on 'T+ 2 rolfing settlement bases, whare T refers to the date of frading.

The transactions will be setlled on trade-for-trade basis. Upon execution of the order, the stock broker will issue a contract
note in accordance with the requirements of the Stock Exchange and the SEBI

b) Off Market Renunciation: The Invastors may renounce the Rights Enfilements, credited to their respactive demat
accounts by way of an off-market fransfer through a depository participant, The Rights Entitliemants can be transferred
in dematerialized form only.

Eligible Equity Shareholders are reguested to ensure that renunciation through off-market franster is completed in such
4 manner that the Rights Entitiements are credited to the demat account of the Renouncees on or prior to the Issue
Clasing Date.

The fnvestors holding the Rights Entitterments who desire to transfer their Rights Entittements will have to do so through
their depository participant by issuing a delivery instriction siip quoting the ISIN INES51C20010 {for Rights Entitlamant)
that has beenallotted for the Rights Entitlement, the details of the buyer and the details of the Rights Enfitlements thay
intend to transfer. Tha buyer of the Hights Entitiements (unless already having given a standing receipt instruction) has to
issue a receipt instruction slip to their depository participant, The Investors can transfer Rights Enfitiements only to the
extent of Rights Entitlerments available in their demat account.
The instructions for transter of Rights Entitiements can be issued during the working hours of the depository participants.
The detailed rules for transter of Rights Entitierments through off-market transfer shall be as specified by the NSDL and
COSL from time o time.
LISTING AND TRADING OF THE RIGHTS EQUITY SHARES TO BE ISSUED PURSUANT TO THE ISSUE: The existing Equity
shares ara fisted and traded on BSE under I3IN “INESS1COT028°, The Rights Equity shall be credited to temparary ISIN which
will be frozen until the receipt of the final listing / trading approvais from the Stock Exchange. Upon receipt of such listing
and trading approvals, the Rights Equity Shares shall be debited from such temporary [SIN and cradied fo the existing 15N
as fully paid-up equity share of our company, Ouwr Company has receivedin-principla approval from the BSE through letter
bearing reference number DCS/RIGHT/CP/FIP/2998/2022-23 dated January 06, 2023.
DISCLAIMER CLAUSE OF BSE(DESIGNATED STOCK EXCHANGE): It is 1o be distinctiy understood that the permission given
by BSE should not in any way be deemed or construed that the letter of offer has been cleared or approved by BSE nor does
it certify the correctness or completenass of any of the contents of the Letter of Offer. The Investors are advised to refer to
the Letter of Offer for the full text of the “Disclaimer Clause of BSE™ on page 108 of the Letter of Offer.
BANKER TO THE ISSUE AND REFUND BANK: HDFC Bank Limited
MONITORING AGENCY: N.A.

FOR RISK FACTORS AND OTHER DETAILS, KINDLY REFER TO THE LETTER OF OFFER AND ABRIGED LOF.

OTHER IMPORTANT LINKS AND HELPLINE: The Investors can visil following links for the below-mentioned purposes:

a) Frequently asked questions and online / electronic dedicated investor helpdesk for quidance on the Application process
and resolufion of difficulties faced by the Investors: www. purvashare.com

by Updation of Indian address / email address / mobile number in the records maintained by the Registrar or our Company
WWW. purvashare.com

¢} Updation of demat account details by Elgible Equity Shareholders holding shares in physical form: www_purvashare.com

d) Request Letter to be semt by the non-resident Eligible Equity Shareholders to the Registrar at their email id
supporti@purvashare.com for updating their Indian address. The Regquest Letter should be accompanied by their
PAM card and Address proof. Kindly note that the non-resident Equity Sharehodders who do not have an Indian address
are no eligible to apply for this |ssue.

REGISTRAR TO THE ISSUE

®

PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED |ms. ARPITA KABRA

9 Shiv Shakt Industrial Estate, J.R. Boricha Marg, Mear
LodhaExcelus Lower Parel East, Mumbai - 400 011
Maharashira, India.

Tel: 022-23010771 / 49614132

Email: supporti@purvashare.com

Investors Grievance E-mail: support@purvashara.com
Website: www purvashare.com

Contact Person: Ms. Deepali Dhwri

oEBI Regisfralion Number; INROODD0T112

lnvestors may contact the Registrar to the issue or the Company Secrefary and Compliance Officer far any pre-issie | post
issue relaled mafters. Al grievances refating lo the ASBA process may be addressed fo e Registrar fo the issue, with 2
copy fo the SCSB, givingfull defails such as name and address of the apphicant, number of Equily Shares applied far, ASBA
Account number and the Designated Branch of the SC58 where the CAF or the plaim paper application. as the case may
be, was submitted by the ASBA,

COMPANY SECRETARY AND COMPLIANCE OFFICER

SHUKRA

Pl BALT TN 5 TR

3rd Floor, Dev House, Opp. WIAA Office,
Judges Bungalows Road, Bodakdev,
Ahmedabad — 380054, India.

Telephone: 079 - 45000430

Email: info@shukrapharmaceuticals.com

For SHUKRA PHARMACEUTICALSLIMITED
Sd/-

Ms. Arpita Kabra

Company Secretary and Compliance Officer

Date: February 13, 2023
Place: Ahmedabad

Disclaimer: Our Company is proposing, subject to requisite approvals, market conditions and other considerations, to
issue Equity Shares on a rights basis and has filed a Lefter of Offer with tha SEBI and BSE. The LOF shall be available
on website of SEBI at www.sebi.govin; the website of B5SE at www.bseindia.com; the website of the Company at
www shukrapharmaceuticals_com. Imestors should note that investment in equity shares involve 2 degree of risk and for
details relating to the same, please see the section entitled “Arsk Facfors ™ beginning on page 17 of the Letter of Offer. This
announcemeant has bean preparad for publication in India and may not ba releasad in the Linited States. The announcemeant
does not constitute an offer of Equity Shares for sale in any jurisdiction, inchuding the United States and any Equity Sharas
describad in this announcement may not be offered or sold in the United States. Raka




